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reasoniable wad fair.  As far &3 Indisn Air.
Hoes and Air India are concecued, this
wnion imppens to be the eommon union.
8o, the negotiations are really with a com-
mon union and will affect engineers both
in Air India and in the Indian Airlines, and
the qaestion, in this particular instance, of
a differentiation really does not arise.

As to the question of legislation on ceil-
ings on salaries, it is a good suggestion for
action, I must sav. When we are putting
ceilings on all sorts of nther things, I am
not sure whether a stage has not come......

SHRIR V. SWAMINATHAN (Madu-
rai) : It has come.

DR. KARAN SINGH : In which at
least some ceiling or some form of upper
level will have to be considered, Of course
this is & broader matter.

Then, he talked about the Khosla
Award. The Khosla award was in 1966
and it did recommend parity or near-parity.
That has broadly been adhercd to.  As far
as engineers are concerned, it said specifi-
cally that the enginecring siafl of both the
Corporations performed similar duties and
their wage structure should be the same.
Therefore, as far as the engincers are con=
cerned, as I have said, it 1s a common uni-
on and negotiations are taking place with
them, which will cover both Indian Airlines
and Air India.
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